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After detailed enquiry, the applicant was
given a minor punishment withholding one future

increment with cumulative effect for a period of one

year against which he filed a revision which was
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rejected treating the same to be the reviéw application.
Feeling aggrieved by the same, the applicant approached
this tribunals WO

25 The applicant was appointed as Dairy
Superintendent in the year 1962, In the year 1970, |
the applicant was appointed as Dairy Manager and then | %

in 1974, he was appointed as Junior Class I, Junior
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Dairy Technologist., This post was designgted in the
year 1975 as Scientist S=I in the Agricultural
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Research Services, In respect of some T A,bills though

the expenditures were duly substantiated by the
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receipts, but a charge-sheet was served on the applicanti
af ter more than six years i;eq on ZB.lChaa charging g
that six fake receipts of taxi charges were submitted .
by him, The applicant submitted his reply denying the |
chargesi Thereafter, an enquiry pfoceededH?According
to the applicant, when he locked into the record

of enquiry, he found that the statements of the

witnesses were not on the file, He requested for

the supply of the copies of the statements of

L{{ witnesses which were recorded from 26.4.84 to 26.6.848 |

The applicant admittedlv _cross-examined them.’l‘her‘eafm
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the statement of the applicant was also f‘ﬂﬁ?di'fdﬂ_muf
Enquiry Officer, after concluding the °nqﬂirY$_§ﬁbﬁiitﬁ§’
his réport to the Disciplinary Authority on 5:11.84 T

and the Disciplinary Authority vide his order dated
21:3.86 agreed with the Enquiry Officer’s report  3
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and awarded punishmant of withhlding one future imrom%
with cumlative effect for a period of one year, Pa&ling\
aggrieved by the same, the applicant filed a revision 1
on 15:5,86 and the said revision was rejected treating %
it to be a review application . According to the |
applicant, it was an application under's&ction 1 T é
and it was weongly treated as & review application i
nder gection 20-A of the cGS(CCA) Rules, Feeling

aggrieved by the same, the applicant approached the

tribunals After submission of the Enquiry officer's ke

ity
report, an oppor tunity should have been given to him. ‘ o/ e, \
| .

The next contention is that the revision application
has wrongly been treated as a review application undex
section 29A of CCS(CCA) Rules and as such the revision
application should have been disposed of on merit,
Against the punishment awarded to the applicant, the |
applicant directly approached the president , though %
in the ngme of president, the president has power to
review an order but even/zi order was passed by the
Disciplinary Authority and the president exercising
his power rejected the review application u/s 29A of CCS

(CCA) Rulesd After rejection of the said application
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by the President, there was no other authority who '
could have entertained or disposed of revision
application and as such this contention is pound to
fall. So far as the question of giving an opportunity

to the applicant is concerned, the same was given to

the applicant and he was also glven an oppor tunity 4
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+o Cross=examine the witnesses, It is not necessary that
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the statements of witnesses, who were examined, were
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cived of

dnﬁhot justiﬁy that tha ;pﬁlipaﬁf'ﬁnahiw_.
any -opportunitys As such we do nat.fiﬂdéwﬂliﬂéqﬂg
of law committed by the Disciplinary Authority
or by the Reviewing Authority and acodndingl
serves to be‘dismiﬂaad and it 1«

application de
dismisseds No order as to costsﬂ
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